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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O. A. No. 390 OF 2022

IN THE MATTER OF;

BUNTY .APPLICANT

Versus

STATE OF UP ....RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO. 4 LE. YASHODA
BRICK KILN

T0,

THE HON’BLE CHAIRPERSON

AND HIS OTHER COMPANION JUDGES

OF THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

MOST RESPECTFULLY SHOWETH:

1. That an Original Application being 0.A No. 390/2022 titled as
Bunty versus State of Uttar Pradesh was filed before this
Honourable Tribunal against the answering respondent j.e.

Yashoda brick kiln complaining that the brick kiln was set up



without | obtaining NOC from the UPPCB and without

compliance with the environmental norms.

- That the Honourable Tribunal was pleased to consider the matter
and vide its order dated 21.09.2022, the Honourable Tribunal

issued notices to the respondent No. 1-4.,

- That the answering respondent i.e. Mr. Mohit Kumar is the
Proprietor of M/s Yashoda Brick Kiln situated at Village

Purdilnagar Hayasan Road, Tehsi] Sikandramau, District

Hathras, Uttar Pradesh,

. That the answering respondent humbly submits that the
answering respondent applied for the Air & water consent with
the UPPCB on 11.04.2022. The consent kept lying pending
before the UPPCB and after sometime, got subsequently
rejected. The applicant was not well aware of this fact that his
consent has been rejected. The answering  respondent

inadvertently continued the operation of his brick kiln.



<

S. That then on 20.10.2022, the applicant received a notice having
Letter No. H83001 XC—;I /Ent-528 /Parya.Shati /2022 dated
13.10.2022  from the UPPCB  thereby imposing  the
environmental compensation of Rs. 5,37,500/- on the unit for
causing environmental damage.

The True Copy of the Notice having Letter No., H83001 /C-4
/Ent-528 /Parya.Shati /2022 dated 13.10.2022 is annexed

herewith and marked as ANNEXURE A/1.

6. That the answering respondent humbly submits that he was not
well aware of the violations and inadvertently continued the
(:;perations of the unit. If the answering respondent would have
known about the violations, he would have closed his unit at

once,

7. That the answering respondent humbly submits that the
answering respondent is not in a position to pay this much hefty
environment compensation of Rs. 5,37,500/- due to severe

financial crisis. It is very difficult for him to pay such a hefty



10.

compensation, and moreover the COVID-19 pandemic has also
financially impacted the answering respondent. He is facing

extreme financial difficulties and suffering irreparable losses.

- That the answering respondent undertakes that he will not

violate any environmental rule or norm in the future and will be

more careful now onwards.

+ That the present reply is being made bonafide in the interest of

justice.

PRAYER

In view of the aforesaid facts and circumstances, it is prayed

that this Honourable Tribunal may graciously be pleased to:-

a. To waive off the Envir;onmental Compensation of Rs.
5,37,500/- imposed on the answering respondent by UPPCB
vide Letter No. H83001 /C-4 /Ent-528 /Parya.Shati /2022
dated 13.10.2022.

b. To pass any other order that may be deemed necessary and

fit on the facts and circumstances of the aforesaid case.



New Delhi Applicant
Dated: [5/03/2023 Through
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BEN CH, NEW DELHI

0.A. NO. 390 OF 2022
IN THE MATTER OF '
BUNTY APPLICANT
VERSUS
STATE OF U.p .....RESPONDENT
AFFIDAVIT

I, Mohit Kumar, Proprietor of M/s Yashoda Brick Kilns R/0 Umaraopur
Post Baraishapur, Hathras, U.P, presently at Delhi do here by solemnly
affirm and declare as under: -

1. That I am the Respondent No. 4 in the above noted application
therefore T am fully conversant with the faét of the case T am
competent to sign and swear this Affidavit.

2. That the accompanying reply has been drafted by my counsel and
the same has been read over and explain to me and [ say and declare
that the same are true and correct.

3. That the contents of accompanying reply be read as part and parcel
of tﬁis affidavit as the same are not repeated herewith for the sake of

brevity.,
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DEPONENT

oI5 MAR 207

day Of.........c0o %023 that the contents

of my above Affidavit are true and correct to my knowledge and nothing

material has been concealed there from. _ :

DEPONENT
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